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| @ftx sarafie S QRIGINAL APPLICATION NO...... 2 87 oo
Qantzal Adminisirative Tnbunal] |

UG

Pharmacist Banshidhar Panda

12 NGV 2007 Vs-

Union of India and others.
wamrE sargeis |
Guwahati Bench SYNOPSIS

The present application has been filed under Section 19 of the Administrative
Tribunals Act, 1985. The applicant is a non-combatised pharmacist attached with the
170 Battalion, Central Reserve Police .Force and is presently posted at Arunachal
Pradesh. Though the Battalion is attached to Group Center Siliguri, the family of the

. applicant is in occupation of Quarter no 21/Type Ill in Group Center Campus, Central
Reserve Police Force, Bhubaneswar, as there are no family accommodation in Group
Center Siliguri. The applicant had been allotted the said accommodation vide order
datad 25/2/2005 for a period of five years and later accorded permission to retain the
quarters vide order dated 6/7/06 for a périod 6f one year or till his posting in NE Region,
whichever is earlier. The Estate Officer, CRPF, Group Center, Bhubaneswar had served
a notice dated 21-8-2007 under the Public Premises (Eviction of unauthorized
Occupants) Act, 1971. The application dated 04-6-2007 to the Inspector General,
Eastern Sector Kolkata, has been rejected vide .‘order dated 5-10-2007 without due
application of mind and on extraneous consideration.. The applicant states that the
respondents have failed to take into account the fact that the children of the applicant
are in mid-session and the wife of the applicant is also undergoing treatment at
Bhubaneswar. Being a civilian {non-combatised) person and being posted to the NE
Region, the applicant is entitied to retain the quarters per circulars/office memorandums
issued in this regard. The applicant submi.ts that the rejection of the prayer to retain the
quarters is liable to be struck down by this Hon’ble Tribunal and that the applicant is
allowed to retain the accommodation till he is posted in the North-Eastern Region. The
applicant has made a prayer for grant of interim protection by this Hon’ble Tribunal.

Filed by
WS o

ADVOCATE.
(Counsel for the applicant)
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LIST OF DATES AND SYNOPSIS

—

2004

The applicant, a non-combatised (civilian) pharmacist, enroiled
in the year 1984 to the Central Reserve Police Force, was’
posted with 170 Battalion Central Reserve Police Force, which

was newly raised at Bhubaneswar.

25/212005

Vide order No. A-11-3/2004-GCB-Bldg, the Additional DIGP
allotted Quarter no 21, Type lll, Group Center Campus, Central
Reserve Police Force, Bhubaneswar in favor of the applicant for

a period of Five years. Applicant occupied the same in March
2005.

170 Battalion was attached to Group Center, Siliguri (newly
raised). The Group Center, Central Reserve Police Force does
not have family accommodation.

November
2005

The applicant was posted to Arunachal Pradesh along with 170
Battalion and is still serving there.

29-4-2006

The Applicant was served with a notice No. A-I-4/ 05-06- GCB -
Bldg to vacate the quarter.

29-5-2006

Applicant represented before the Inspector General of Police,
Eastern Sector, asking his permission to retain the aforesaid
accommodation till he was posted in the North-Eastern Region.

06-07-2006

Applicant was allowed to retain the accommodation for a period
of one year or till his posting in North Eastern Region, which

ever is earlier.

04-06-2007

Applicant filed an application to the Inspector General of Police,
Eastern Sector, prayiﬁg that since his retention was supposed to
expire in July 2007 and he was still posted in North Eastern
Region and his wife was undergoing treatment at Bhubaneswar,
he may be permitted to retain the said accommodation till he
continued to be posted in the North Eastern Region.
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572007

The Deputy inspector General of Police, Central Reserve Police
Force, Bhubaneswar, served a notice under the Public Premises
(unauthorized occupants)Eviction Act, bearing No. A. 1l. 4/07-08-
GCB-Bldg, asking the applicant to show chase as to why he
should not be evicted from occupation of Quarter no 21/1il.

23/7/2007

Applicant informed the office of the Additional Deputy Inspector

‘General of Police that he had already applied to the competent

authority for permission to retain the quérter till he was posted in
North Eastern Region.

21/8/2007

The Additional Deputy Inspector General Of Police cum Estate
Officer, Group Center C. R. P. F., Bhubaneswar served another
notice on the applicant asking him to show cause as to why
order of eviction should not be passed against the applicant.

12/8/2007

Applicant replied to the show cause notice that he had already
submitted an application to the competent authority to allow him
to retain the quarters till his posting in the North Eastern Region,
therein stating inter alia that his daughters were in the mid term
of their education and also that his wife was undergoing

treatment in Bhubaneswar.

5/10/2007

The Inspector General Of Police, Eastern Sector has on
extraneous consideration and without due application of mind,
refused to grant further permission for retention of quarters t'o‘

the applicant
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ORIGINAL APPLIC.ATEON NO... 2 8.%...../2007 _

Pharmacist B D Panda
 -Vs-

The Union of India and others

INDEX
SL. Description of documents Page nos.
Nos.
1 APPLICATION WITH VERIFICATION 1TO 16
2. Copy order 06/07/06 (Annexure A1) 17
3 Copy of application dated 4-6-2007 (Annexure A2) 18 TO 19
4 Copy of the letter of the
Commandant, 170 Battalion (Annexure A3) 20
5. " Copy of the show cause dated 5/7/2007 (Annexure A4) 2170 22
6. Copy of the application dated 23/7/2007  (Annexure A5) 23TO 24
f. Copy of the notice dated 21/8/2007 (Annexure A6) 2570 26
8. Copy of the reply dated 12/9/2007 (Annexure A7) 27 TO 28
9. Copy of the communication No. A.[I-3/2007-08-ES-Works
Dated 5" of October, 2007 {Annexure A8} 29
10. Copyof G.|. M. F. OM No. 11(2)/87-E.II(B)
Dated 22.7.1998 (Annexure A9) 30TO 33
11.  Copy of the OM dated 18-2-2002 (Annéxure A10) 347035
- 12. Copy of communication dated 12-8—2003 (Annexure A11) 36
FILED BY

ﬁ/uk Ma

(RAJESH AZUMDAR)
ADVOCATE.,
5, Pub-Sarania Road, Chandmari, Guwahati-3
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(An application under section 19 of the Central Administrative Tribunal Act,

1985) N
ORIGINAL APPLICATION NO..... 287 oot

=/

Pharmacist B D Panda

Force no 841650015

170 Battalion, Central Reserve Police Force,
Presently posted at Sinkiview, ltanagar

Arunachal Pradesh.

. Applicant
-Vs-
1. The Union of India, Through the Secretary,
Ministry of Home Affairs, New Delhi.

2. The Director General Of Police, Central
Reserve Police Force, Lodhi Road, CGO
Complex, New Delhi-110003.

3. The Inspector General of Police,
Eastern Sector, Central Reserve Police

Force, Kolkata, West Bengal.

4. The Additional Deputy Inspector General of
~ Police, Group Center, Central Reserve Police
~ Force, Bhubaneswar, Orrisa.

......... Respondents

- DETAILS OF THE APPLICATION :

1. Particulars of the order against which the application is made:

The present application is being preferred against the Order No. A.ll-
3/2007-08-ES-Works dated 05 October 2007, passed by the office of the

Inspector General of Police, Eastern Sector, Kolkata, rejecting the prayer of the
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applicaatfor_Ytention 'of ‘a8commpdation at Group Centre, Central Reserve

Police Force, Bhubaneswar. {Annexure A5 to this application)

2. Jurisdiction Of The Tribunal:

The applicant declares that the subject-matter of the order against which

he wants redressal is within the jurisdiction of the Tribunal.

3. Limitation:
The applicant further declares that the application is within the limitation

period prescribed in Section 21 of the Administrative Tribunals Act, 1985.

>

Facts of the case:

i) The applicant respectfully states that he is a non-combatised pharmacist
serving in the Central Reserve Po-lice Force (hereinafter referred to as
the “Force;') and he joined the services in the year 1984. The applicant
further states that he is attached to the 170 Battalion of the Force and
presently deployed in the State of Arunachal Pradesh, which falls under-

the jurisdiction of this Hon'ble Tribunal.

i) The applicant states that he was allotted rent-free accommodation at
Quarter no 21/Type Il in Group Cen’Eer Campus of the Force,
Bhubaneswar, vide order No. A.l-3/2004-GCB-Bldg dated 25/2/2005

and he occupied the same in March 2005.

iiil) The applicant states that in the year 2004, he was deployed to then
newly raised 170 Battalion of the Force. It would be relevant to mention
here that the Group Centre, Bhubaneswar was the foster Group Center

for 170 Battalion and presently the 170 Battallon i attachefﬁunger the
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raised Group Centre. 170 Battalion is presently deployed in the North-

Eastern State of Arunachal Pradesh since November 2005.

iv) That the applicant states that vide order No. A.I1.4/05-06-GCB-Bldg
dated 29-4-2006, tﬁe Additional Deputy Inspector General Of Police,
Group Center, Central Reéerve Police Force had served a notice on the
applicant, asking him to vacate the quarter no 21/1ll, failing which market

rent would be recovered from him.

‘v) That the applicant states that he thereafter applied to the Inspector
General of Police, Eastern Sector, Central Reserve Police Force praying
for permission to retain the said accommodation till he continued to be

posted to the North- Eastern Region.

vi) That the applicant states that vide his order dated 06/07/06, the applicant
was allowed to retain the quarter in issue for a further period of one year
or till his posting in North Eastern Region, whichever was earlier.

A true copy of the order dated 06/07/2006_
referred to above is annexed hereto and
marked as Annexure A1.

vii)  That the applicant states that as the period for retention of the
accommodation in question was to expire in July 2007, the applicant had
filed another representation dated 04-06-07 to the inspector General of
Police, Eastern Sector, Central Reserve Police Force, Kolkata praying
for permission to retain the quarter No. 21/lll in Group Centre Campus,
Central Reserve Police Force, till his posting in North Eastern Region. It

-would be relevant to mention here that the applicant had specified that
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his children were pursuing their stud%esw—ahubaneswaz.augjhat his

wife was also undergoing treatment at Bhubaneswar.

A true copy of the appilication dated 4-6;2007

filed by the petitioner is annexed hereto and

marked as Annexure A2.
The applicant states that since the application was made through proper
channel, the said application was forwarded by the Commandant, 170
Bn. CRPF to the Deputy Inspector General Of Police, CRPF,
Bhubaneswar, |

. A true copy of the forwarding letter of the

Comméndant, 170 Battalion, is annexed

hereto and marked as Annexure A3'
The applicant states that while he was posted at Arunachal Pradesh, he
was served with a show cause notice bearing no A.11.4/07-08-GCB-Bldg
dated 5/7/2007 issued Lmder the Public Premises (Eviction of
unauthorized Occupants) Act, 1971 by the Deputy Inspector General of
Palice, acting through the Office of the Additional Deputy Inspector of
Police, Group Center Bhubaneswar, asking him to show cause as to why
orders for eviction shoﬁld not be passed against the applicant r;erein with

regard to Quarter no 21/lll, Group Center Campus, Central Reserve

. Police Force, Bhubaneswar.

A true copy of the show cause dated
5/7/2007 is annexed hereto and marked as
Annexure A4,
That the applic:ant states that vide communication no R.11{.2/07-08-GCB-
Bldg dated 30/6/2007 the Additional Deputy Inspector General of Police,
Bhubaneswar gave his comments to the Deputy Inspector General Of

Police, Bhubaneswar on the application filed by the applicant h?in. In
o v
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stated the total number of retention in the Group Center was below 25%.

the said comments, the Additional Deputy.ln

However, affording further retention to the applicant was not

recommended.

That the applicant states that vide his application dated 23/7/2007, he

Deputy

Bhubaneswar that he had already applied to the competent authority for

intimated the  Additional inspector General of Police
grant of permission to retain the accommodation till he was posted in the
North Eastern Region and as such that he be allowed to retain the
quarters till receipt of orders form the Inspector General Of Police,
Eastern Sector, CRPF, Kolkata.
A true copy. of the application dated
23/7/2007 is annexed hereto and marked as
Annexure A5
That the applicant states that while the applicant was still posted at
Arunachal Pradesh, the Additional Deputy Inspector General, Group
Center, Central Reserve Police Force, Bhubaneswar served another
notice dated 21% of August 2007 under the Public Premises (Eviction of
Unauthorised Occupants) Act, 1971 asking the applicant to show cause
as to why an order directing him to vacate the premises in issue. It
would be relevant to mention here that this ‘notice was served even
though the application dated 04-6-2007 was pending the consideration
by the Inspector General of Police, Eastern Sector, Kolkata.
A true copy of the notice dated
21/8/2007

is annexed hereto and

marked as Annexure A6

PBamsrclbor o
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That the applicant states that the applicant Vé ggé zhlcgtlon dated

12/9/2007 informed the Additional Deputy Inspector Genral of Police,
Group Center, CRPF, Bhubaneswar that since his case was under
consideration of the competent authority and since he was legally
entitled to retain the quarter till he waé posted in North Eastern Region,
and also sing his children were in their mid-term and his wife was
undergoing treatment at Bhubaneswar, he be allowed to retain the
accommodation till receipt of orders of the competent authority.

A true copy of the reply dated 12/9/2007 is

annexed hereto and marked as Annexure

AT. | |
The applicant states that he has come to know that per communication
No A.II-3/2007-08-ES-Works dated 5™ of October, 2007, the Inspector
General was pleased to reject the prayer of the applicant for further
retention of accommodétion at Group Center Bhubaneswar.

A true copy of the communication No A.ll-

3/2007-08-ES-Works dated 5" of October,

2007 is annexed hereto and marked as

Annexure A8,
The applicant states that being a non-combatised (civilian) member of
the Force, he is entitled under the various orders and circulars passed by
the Government as also by the Force to retain the family quarters at
Group Center Campus, C. R. P. F., Bhubaneswar and the act of the
respondents in refusing to allow him to retain the quarter No 24/Ill and
initiating steps to forcibly evict him is not in accordance with law and is
liable to be set aside and quashed.

Grounds for relief with legal provisions
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The applicant states that the impugneld—@rde;s—dateé—ZﬁBfiﬁ@%‘passed

by the Additional Deputy Inspector General of Police and Order No. A.11-3/2007-
08-ES-Works dated 05 October 2007 passed by the Inspector General of )
Police, Eastern Sector, Central Reserve Police Force, Kolkata are liable to be
set aside and quashed and the respondents are liable to be directed to allow
the applicant to retain Quarter No. 21/Ill at Group Center Campus, Central

Reserve Police Force, Bhubaneswar on the following amongst other grounds:

5.1 For that the applicant states that as per several circulars, orders and
office memorandums issued by the Government of India, the facility of retention
of Government accommodation at the last station of posting by the Central
Government employees posted in North-Eastern Region. The applicant herein
prays to refer to Clause 2(ix) of the G..M.F.OM No.11(2)/97-E.li(B) dated
22.7.1998 wherein specific provisions have been made for retention of
government accommodation at the place of last posting by a Central
Government Employee on being posted to the North-Eastern Region. The
relevant portion of the said OM is reproduced below:
“Retention of Government Accommodation at the Last Station of Posting—
'fhe facility of retention of Government accommodation at the last station of
posting by the Central Government employees pos'ted to the specified
territories and whose families continue to stay at that station is available in
terms of the orders contained in the erstwhile Ministry of Works & Housing
OM No.12035/24/77-Vol VI dated February 12, 1984, as amended from tirﬁe
to time. This facility shall continue to be available to the eligible Central
Government employees posted in the North-Eastern Region, Andaman &
Nicobar Islands and Lakshadweep Islands. In partial modification of these
orders, License Fee for the accommodation so retained will be recoverable

at the applicable normal rates in cases where the accommodation is below

SBanshe lhon 7and,
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the type to which the employee is entitlelito_and A SRE a3 'S half tihes the

applicable normal rates in cases where the entitled type of accommodation

has been retained. The facility of retention of Government accommodation
.at the last station of posting will also be admissible for a period of three
years beyond the normal permissible period for retention of Government

accommodation prescribed in the Rules.”

5.2 The applicant states that since he was posted to the North-Eastern
Region in November 20_05, énd his last place of posting was at Bhubaneswar,
he is entitled to retain the accommodation | at Group Center Campus,
Bhubaneswar for a period of three years over and above the normal retention
period of five years, and in any case up to November 2008. Itis submitted that
the refusal by the Inspector General of Police, Eastern Sector, Central Reserve
Police Force, Kolkata is in violation of the said office memorandum and thus is
liable to be struck down.

A true copy of G.LM.F.OM No. 11(2)/97-E.ll

(B) dated 22.7.1998 is annexed hereto and

marked as Annexure A9.

5.3 For that the applicant states as per order dated 25/2/2005, the applicant
was ailotted the quarter for a period of five years. Thereafter even before expiry
of the period of five years, per order dated 06-07-2006 he was ordered to be
permitted to retain the accommodation in question for a period of one year or till
his posting in the North-Eastern Region, whichever was earlier, i.e. at least July
.2007. However, the allegation that the applicant was in unauthorized and
iIIegéI occupation of the accommodation in issue was raised vide order datea
5-7-2907 by the Deputy Inspector General Of Police, Central Reserve Police

Force, Bhubaneswar, i.e. even before the expiry of the term of permitted
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retention, thereby indicating that the same Lga's isSUPUthBS e application

of mind. It is also relevant to mention here that vide application dated 4-6-2007,

the applicant had prayed before the competent authority to allow him to retain
the quarter till his posting in North-Eastern Region. Thereafter another notice
dated 21/8/2007 was served on the applicant even before the representation of
the applicant before the Inspector General was pending disposal. It is submitted
that the impugned order directing the applicant to show cause against eviction

proceedings is liable to be quashed and set aside on this ground alone.

5.4 For that the applicant states that while processing the application dated
4-6-2007 made by the applicant, the Additional Deputy Inspector General of
Police, Group Centre, Bhubaneswar had vide communication no R.HI.2/O7-.08-
GCB-Bldg dated 30/6/2007 had sought to furnish information to the Deputy
Inspector General of Police, Central Reserve Police Force, Bhubaneswar, on
the issue as per OM No. F-23014/14/96-Adm. |Il/BSF/PF.| dated 18-2-2002.

A true copy of the OM dated 18-2-2002 is
annexed hereto and marked as Annexure
A10.

It is humbly stated that a bare reading of the said OM dated 18-2-2002
shows that it would govern Officers and non-gazetted combatised personnel of
the Force. The relevant portion of the OM dated 18-2-2002 is reproduced below
for ready reference:

“l am directed to convey the sanction of the President for retention
of CPMF pool accommodation by officers and non-gazetted combatised
CPMFs personnel at previous place of posting upon their posting to J& K
and North Eastern Region as in the case of general pool
accommodation. Such retention shall be subject to the following
conditions :- |
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The applicant states that vide order No[ AfII-ZIE@@SWHnWWbI 8).dated

4
i

-t

12-8-2003, the approval of the Director General was accorded to the delegation
of the powers under OM dated 18/2/2002 to the Additional Director General,
North-Western Zone and to all Sector Inspector General of Police with regard to

the Jammu and Kashmir Region and the North-Eastern Region respectively.

A true copy of the Communication dated 12-
8-2003 is annexed hereto and marked as
Annexure A11. '

Thus, it is humbly submitted that the respondents have proceeded on a
wrong premise while dealing with the case of the applicant. It is submitted that
the applicant being a Central Government Servant and a civilian member of the
Force, he would not be governed by orders passed for Officers and Non-
gazetted Members of the Central Para Military Force (CPMF) and the
G..M.F.OM No. 11(2)/97-E.ll (B) dated 22.7.1998 would govern the case of the
applicant. The impugned actions of the responde.nts are liable to be set aside

and quashed.

LS For the applicant states that he is statutorily entitled to retain the
accommodation in issue till the time that he is posted in the North-Eastern
Region, subject to maximum three years more than the normal period of
rgtention. The normal period of retention is five years. |t is submitted that the
respondents have acted arbitrarily and without due application of mind while
refusing to grant retention of the accommodation in question though it has been
only two years since the applicant was posted to the North-Eastern Region and
more so as the quarter was allotted to him in February 2005 for a period of five

years. .
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5.6  For that the applicant states that the fesponderiteidveeigdin failgd to

| ap‘ply their mind to the case of the applicant, inasmuch as, the fact that the
children of the applicant are at a crucial stage of their academic career and in
the mid-term of the session, it would not be possible for the applicant to shift his
family out of the accommodation, he being posted in Arunachal Pradesh.
Further the respondents have also ignored the fact that the wife of the applicant
is undergoing treatment at Bhubaneswar itself for chronic ailments. The
Respondents have rejected the prayer of the applicant by a non-speaking order
passed in the most perfunctory manner. It would be relevant to mention here
that even OM no F-23014/14/96-Adm. I/BSF/PF.I dated 18-2-2002 has
provided for granting permission for retention of Quarter in genuine cases
having problems such as problems of education of their children, medical
grounds and any other problem based on which it is considered necessary to
retain the house. The respondents have not applied their mind to the present
case and thus the order of rejécting the prayer for allowing retention is liable to
be set aside and the respondents are liable to be directed to allow the applicant
to retain the accommodation as per relevant orders/circulars and Office

Memorandums passed in this regard.

QZ For that the applicant states that the sheer illegélity meted out on the
applicant would be evident from the fact that while furnishing the information as
required per OM dated 18-2-2002, the Additional Deputy Inspector General of
Police, Group Centér, Bhubaneswar has taken it upon himself to not
recommend the retention of the accommodation solely on the ground that the
applicant had already been permitted to retain the accommodation for a period
of one year vide order dated 6/7/2006. 1t would be relevant to mention here that
vide the same communication, the Additional Deputy Inspector General has

stated that the total number of cases of retention W@beiow §% ﬂ availa}@e Bt\
, - @&a
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quarter, as required under the said OM dated 18-2-2002+ siThe itejedtion Ef_ the

prayer of the applicant to be aliowed to retain the accommodation in question is

thus liable to be set and quashed by this Hon’ble Tribunal.

5.8 For that the applicant states that the Central Government has permitted
special dispensation in the event of transfer of a Central Civilian officer to the
North Eastern Region States, Sikkim, A & N Islands and Lakshadweep =~ who
are permitted retention of entitled type of Government accommodation for the
bonafide residential use by their family for the entire period of their posting. The
applicant states that to the best of his informationi, the facility of retention of
accommodation during posting in North-Eastern Region has been extended up
to 30.6.2008. The applicant tenders his humble apologies to this Hon'ble
Tribunal for not being able to produce the relevant circular extending the facility
of ifete'ntion of accommodation during posting in North-Eastern Region up to
30.6.2008. He states that he has made arrangements for procuring‘a copy of
the relevant circular. It is submitted that the refusal of the respondents to allow
the applicant fo retain the accommodation in issue even though he has béen
posted to the North-Eastern Region cannot sustain the scrutiny of law and as

such the respondents are liable to be directed to allow the applicant to retain

the family accommodation till he is posted in the North Eastern Region.

5.9 For that the applicant states that to the best of his information, while the
Office 6f the Additional Deputy Inspector General had served a notice dated
21/8/2007 on the applicant to show cause why he should not be ordered to
vacate the premises in question, the same office had in its comments dated 30-
6-2007 on the application filed by the applicant before the Inspector Gen;aral,
Eastern Sector, Kolkata had specifically opposed further retention. The same

office of the Additional Deputy Inspector General has now served an eviction

Lam sk Jhon £ &'@9& -
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3

applicant had been clearly denied a fair trial/hearing and has been a victim of
- administrative injustice.

5.10 For that the applicant states that the impugned orders are not
sustainable in law in any view of the matter and are liable to be quashed and

set as'ide by this Hon’ble Court.

6. DETAILS OF REMEDIES EXHAUSTED.

The applicant stgte’s that he has availed of all the remedies available to
him under the relevant rules. The applicant had filed an application dated 4-6-
2007 to the Inspector General of Police, Eastern Sector, Central Reserve Poliée
Force, Kolkata, had filed replies dated 12/9/2007 to the show cause n'otice
dated 21-8-2007 served on him. HoweQer, his application dated 84-6-2007 has
been rejected vide order dated 5-10-2007 without due application of mind and

without considering the relevant circulars, orders and rules in this regard.

7. Matters not previously filed or pending with any other Court.

The applicant further declares that he had not previously filed any
application, writ petition, or suit regarding the matter in respe;:t of which this
application has been made, before any court or any other authority or any other
Bench of the Tribunal nor any such application, writ petition, or suit is pending

before any of them.

§_ Relief/s sought:
in view of the facts mentioned in paragraph 4 and 5§ above, the applicant prays

for the following relief/s:

Lanchicblon /%&q
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i. gPra 'ed that this Hon’ble Tribunal would be pleased to
uwahdt INC .

quash and set aside the order No. A.11-3/2007-08-ES-Works dated 05 October
2007, passed by the office of the Inspector General of Police, Eastern Sector,
Kolkata, rejecting the prayer of the applicant for retention of accommodation at
Group Centre, Central Reserve Police Force, Bhubaneswar. (Annexure A8),
and further direct the respondents to allow the applicant to retain the
Government accommodation/General Pool Accommodation at Quarter no 21/l
at Group Centre Campus, Central Reserve Police Force, Bhubaneswar, till he is
posted at the North Eastern Region and in any case till three years of his being
posted to the NE region is complete i.e. till November 2008 as he is entitled to

the retention as per relevant circulars on the issue.-

9. Interim order, if any, prayed for :

Pending final decision on the application, the applicant prays for the
following interim relief: |

It is humbly prayed that this Hon’ble Tribunal would, be pleased to allow the
applicant to continue to retain the Government accommodation at Quarter No.
21/l located at Group Centre Campus, Central Reserve Police Force,
Bhubaneswar, during the pendency of this application and further restrain the
respondents from initiating steps for evicting the applicant and/ or his family
from the said accommodation. It is humbly stated that in the absence of interim
protection by this Hon’ble Tribunal, the applicant may forcibly be evicted, in
which case the applicant shall suffer irreparable loss and injury which canno’i be
adequately compensated in money. It is stated that the balance of convenience
is in favor of passing an interim order protecting the applicant. It is stated that |
copies of the application and of all the documents in support of the plea for

interim order has been furnished to the Central Government Counsel.
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10.1 In tﬁei\eeénﬁicﬁeaﬁﬂicatiori being_sent by Registered post, it may be stated

—

whether the applicant desires to have oral hearing at the admission stage and if so, he

shall attach a self addressed Post-Card or Inland Letter, at which intimation regarding

the date of hearing could be sent to him.

The applicant states that clause 10 of the statutory format does not apply to

him.

11. PARTICULARS OF BANK DRAFT/POSTAL ORDER IN RESPECT OF THE
APPLICATION FEE '

G | P O number: 66 F 33/%4} CLL 831983, £GF 395887Y,

(i) Date: &- /1-0%-

(iii) Issued by the Guwahati post office

(iv) Payable at Guwahati.

12. LIST OF ENCLOSURES:

1. True copy order 06/07/06 e (Annexure A1)

2. True copy of application dated 4-6-2007 ..... (Annexure A2)

3. True copy of the letter of the Commandant, 170 Battalion ..... (Annexure A3)

4. True copy of the show cause dated 5/7/2007 .. (Annexure A4)

5. True copy of the application dated 23/7/2007 ... (Annexure AS)

6. True copy of the notice dated 21/8/2007 ......... (Annexure A6}

7. True copy of the reply dated 12/9/2007 ......... (Annexure A7)

8. true copy of the communication No A.ll-3/2007-08-ES-Works dated
5" of October, 2007 (Annexure A8)

9. True copy of G. . M. F. OM No. 11(2)/97-E.1I(B) dated 22.7.1998 (Annexure A9)

10. True copy of the OM dated 18-2-2002 ... (Annexure A10)

11. True copy of communication dated 12-8-2003 ..... (Annexure A11)

-—--VERIFICATION---
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1, Sri Banshi Dhar Panda; son of late Raj Kishore Pénda, aged
about 52 years, working ‘aé a non-combatised Pharmacist in the Central
Reserve Police Force, presently attached with 170 Battalion, posted at
Arunachal Pradesh, resident of Village: Govindpur, Pbst Office: G -

~ Sidhagiri , in the District of Cuttak, Orissa do hereby verify that the

contents of paragraphs number
[,44(”67(})}4%&@/%/&/'@‘ are true to my
personal 'knolwledge and the  contents of  paragraphs
e Z»:j: 5-(15/9)) .............................................. believed to be true

on legal advice and that I have not suppressed any material fact.

P gl b Tandn

Date:q3/ /{/2007

Place: Guwahati Signature of the applicant.
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OFBICE OF THE !NSPECTOR GENERAL E&.(,RPF KOLKATA.
No. A.1(-3/2006-07-ES-Works .  Dated, :he july ‘2006,

To ,
< The DIGP,

' CRPF, Bhubaneswar y
Subject:- REY. Eﬂ‘ﬂON OF GOVT. quAm

Please. refer o your fetter No. A.1+1/2006-07 -Prov dated 21}6[06

in accordance with MHA OM No. F-23014/14/96-Adm:{II/BSF/PF.} - dated

'18/20002 and DIGP(Adm) Dte. Geni, CRPFF Ltr.No.A.1-2/03-Adm.KVol. 8) dated

12/8/03, | am directed to convey the permission of the 1GP, E/5 to

N0.941880128 ASKM) S.K. Mohanty, N0.931890078 HC/M Gour Hari Behera of 149

« BN, CRPF, Srinagar (j&K Region) end- No,B41650015 Pharm 8.0, Fands.

No.913140018 CT/GD Pradeep Kumar Padhy, N0.851270125 HC/GD S.8. Al

No.850791944 HC/GD H.D. Dash of 170 BN, CAPF, Arunachal Pradesh (N E. Region)

for retention of their quarters at GC,CRPF, Bhubaneswar for a periad of one yeor or

till his pasting in. their respectwe Battalions in J&K and. N.E. region wmchever is
earlier, .

3. Case in rlo No.690510781 HC/GD Nathu Sahn of 39 BN has haen
considered but reiected by the {GP as his ca se does not comes under the fulp ;

e

J‘/
{R.N. MISRA)
Addl. DIG{ProY & Actts)
for IG g, gg, ggmg ket
No. AII-3/2006-07-ES-Works ' Dated, the (o/ yusy +2006.
+ Copy forwarded: for Information and necessary octlon to:-
1. The Add. DIGP,GC.CRPF, Shubaneswar / Siguri.
2. The Commandant - 39 BN / 149 BN / 126 Bn, CRPF (at Tocation),

e NBEET oabdt Ll L e v e / /

e . . ..’:., ‘ﬁ e : ' e YU vy

; o i 7
‘ . i T

! . . . A ( "l Nis }

. ‘ P Addi. Dla(Pm&Acm)
RV for = ¥, K.
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ANNEXURE A2
To
The Inspector General of Police,
Eastern Sector, CRPF,
Kolkata [West Bengal]
[Through Proper Channel]
Sub: REG. RETENTION OF GOVT. QUARTER IN GC CRPF.

CAMPUS, BHUBANESWAR.

Respected Sir,

With profouhd respect and humble submission I beg to

submit the following few facts for favour of your kind consideration and
sympathetic action please.
2. Sir, due to some compelling circumstances, such as better
education of my children, proper treatment of my ailing wife and to
arrange marriage of my daughters, I had applied for transfer to GC,
Bhubaneswar. But my request for transfer was considered and posted
to 170 Bn. CRPF which was newly raised at Bhubaneswar and I joined
this unit during August 2004. in order to sole my problems I applied
for family quarter and after six months Qtr. No. 21 Type-Iil was allotted
to me for a period of 05 years vide Addl. DIGP, GC, CRPF Bhubaneswar
office order No. A.II-3/2004-GCB-Bldg dated 25/02/05 and the same
occupied by me during March’ 2005. After one year, a notice for
vacation of the quarter was issued by the Addl. DIGP, GC, CRPF
Bhubaneswar vide letter No. A.l[-4/05-06-GCB-Bldg. dated 29/04/06
with the direction to vacate the quarter otherwise market rent recovery
will be issued. Accordingly, I submitted representation to the Addl.
DIGP, GC, Bhubaneswar and subsequently 1 aiso submitted
representation to your good office on 39/05/06 for retention of the said
family quarter. My request for retention of the quarter was considered
and | was permitted to retain the said quarter for a period of one year or
till my posting in N.E. Region whichever is earlier vide your office letter
No. A.II-3/2006-07-ES-Works dted 06/07/06. as such my extentsion
period for retaining the quarter will be completed during July’2007.

{7//&4 I /& A«:' 0\77 % /A: w"{/)“:/‘
Qoo Magiy

(f/l'/oJJ
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sir, ] have three daughters and my only son expired at the
age of 08 years. One of my daughters is studying in
Kendriya Vidyalaya in GC, CRPF, Campus Bhubaneswar
and another is studying in RD Women’s College at
Bhubaneswar. As both of my daughters are at their crucial
stage of study, shifting of my family to other place will
adversely effect their carrier. My elder daughter got married
during 2006 for which I am running with financial crisis
and in this stage I may not be able to accommodate my
family outside the campus in rented house.

My wife is a case of Ischemic heart disease with PIVD and
under going treatment in GC Hospital BBSR with due
consultancy of specialist.

After passing out of recruits 170 Bn moved to Itanagar
[ACP] form Bhubaneswar and at present ] am posted in 170
Bn., CRPF Itanagar [ACP] in N. E. Region leaving behind my
family at old station in GC, CRPF Campus Bhubaneswar.
170 Bn. is an attached Unit fo GC Siliguri where no family
accommodation is available being new GC.

As per instructions contained in MHA OM No. F-
23014/ 14 /96-Adm-III-BSF/PF-1 dated 18/02/2002 and
DIGP |Adm]| Dte. General CRPF letter no A.I.2/03 Adm-I
[Vol-8] dated 12/08/03 personnel posted in N.E. Region are
entitled to keep their family at old station and the
concerned IGP is competent to accord permission.

in view of the above facts, I earnestly request your kind

Honour to consider my request and 1 may kindly be permitted to retain

the gquarter No. 21 Type-1II in GC, Campus, Bhubaneswar which is

under my occupation till my posting in NE region, For this Act of you

kindness I shall remain immensely grateful to you.

Dated the 04 June’2007

Thanking you Sir,

Yours faithfully
Sd/- (illegible)04 /06 /07
F/No. 841650015 Pharmacist
B.D.Panda, 170 Bn, CRPF
Itanagar [ACP]
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ANNEXURE A3
OFFICE OF THE COMMANDANT, 170 BN CRPF SINKIVIEW, ITANAGAR [ACP]
NO. A.1I-1/2007-08-170-Q Dated the 7 June ‘ 2007

To
The Dy. Inspector General of Police
Bhubaneswar Range, CRPF

[Orissaj

Subject:- RETENTION OF GOVT. QUARTER IN GC CRPF CAMPUS
BHUBANESWAR.

Sir,

No. 841650015, Pharmacist B. D. Panda of this unit has
submitted applications in duplicate in favour of IGP, Eastern Sector
CRPF Kolkata [WB] requesting for retention of Govt. quarter No. 21
Type-Ill which is presently in occupation of individual at GC CRPF
Campus Bhubaneswar in which the individual has stated his various
reasons and obligations for retention -of above quarter like completion of
ward’s education and treatment of his ailing wife. Applications in
individual are forwarded for your further needful action please.
Enclosed:- {04] leaves

Sd/- illegible
7/6/07

[N. K. Pandey ] 2i/c
Commandant 170 BN CRPF

[AOL]
NO. A.II-1/2007-08-170-Q Dated the 7 June ‘ 2007
Copy to : -
The Additional DIGP, GC CRPF, Bhubaneswar [Orissa] for information
please.

Enclosed : - {02] Lvs.

Sd/- illegible

7/6/07

[N. K. Pandey } 2i/c
Commandant 170 BN CRPF

[AOL]

\7244)434»; w/‘?’%//u Mﬂk”{

fy% /‘/ajx—hﬁv
///u/a #
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ANNEXURE A4
OFFICE OF THE ADDL. DIGP, GROUP CENTRE, CRPF, BHUBANESWAR, ORISSA.
NO. A.II.4/07-08-GCB-Bldg Dated the  July 2007

Notice under section (1) and Clause (b) (i) of Sub-Section (2) of Section 4 of the Public
Premises (Eviction of unauthorized Occupants) Act, 1971.

To
No.841650015 Phar. B. D. Panda of 170 Bn.
(Through the Commandant, 170 Bn, CRPF)

Whereas |, the undersigned am of the opinion on the ground specified below
that you are in unauthorized occupation of the Public Premises mentioned in the
Schedule below and that you should be evicted from the said premises:-

GROUND

You were allotted quarter No. 21/1ll on 1.3.05. You were permitted to retain
quarter for a period of one year vide IGP‘ES CRPF Kolkata letter no A.11.3/06-07-ES-
Works dated 6/7/ but till date you have not vacated the quarter. Therefore occupation

of family quarter is unauthorised and illegal.

Now, therefore, in pursuance of sub-section (1) of section 4 of the Act, | hereby
call upon you to show cause on or before 30/7/07 why such an order eviction should
not be made.

And in pursuance of clause (b)(ii} of sub-section 4, | also call upon you to
appear before me in person or through a duly authorized representative capable to
answer all material questions connected with the matter alongwith the evidence which
you intend to produce in support of the cause shown on or before 30/7/07 at 1000 hrs
for personal hearing. In case, if you fail to appear on the said date and time, the case
will be decided ex-parte.

SCHEDULE

QTR. No. 21/l

Sd/- lllegible 5/7
(G.S.MASTANA)
DEPUTY INSPECTOR GENERAL OF POLICE

A ao//? (e op'a”a‘*“'/ olrecorint=
Ryt Py

s / y/’/& 1
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NO. A.11.4/07-08-GCB-Bidg Dated the  July 2007

Copy forwarded to the Commandant-170 Bn, CRPF in duplicate with the
request to hand over original copy to the above individual and obtain his signature on
second copy as token of receipt and the signed copy may be retumed to this office at

the earliest for our record please.

Sd/-(illegible)
5/7/07
(G.S.MASTANA)
DEPUTY INSPECTOR GENERAL OF POLICE

Internal
R. p. Havildar with the direction that one copy of this notice should be pasted on the
Main Door of the said Govt. Qtr.
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To |
The Addl. DIGP
Group Contra, CRPF
[ = . ! ] PR v
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‘%« Kindly refor to your officn lettar No.'A-1-4/07-08-GCB-Bidg dated
§/7/07. . . " . .y
2. With profound respact it is humbly submittod that at prasent 1 am
pogted In 170 8n CRPF in N.E. Region at ltanagar {ACP}. My farally is
rosiding in quarter No. 21/111 in your GC campus wef Morch/2005, whith was
allotted to me on extrema compassionats ground for o period of 5 years vide
your office order No. A-11-3/04-GCB-Bidg dated 25/2/05 whon 1 was postod
in this Unit at Bhubaneswar. Earier durlng the year 2008, I, was 3150 lssued
a vacotion notice by your office, Sincol am aot in a position to vacate above
accommodation and presently posted in N.E Raglon, 1 raquestad to your good
offico os well as tha IGP, £5, CRPF, Kolkuts tor ratontion of sald quarter.
Accordingly, 1 was parmmitted to retain the quarte: for. 3 perlod of ona year or
tii my posting in N.E.Reglon whichovar i3 enrlior Vido 1GP,ES; CRPP, Xolkata /
offic jetter No, A-11-3/06-07-ES-Works dated 6/7/06.

3. Since my domastic problems have not yot rasoived snd I am stili
continuing deploysed in N.E. Region I, have already submittad an application
on 4/6/07 addressed to the 1GP, ES, CRPF, Kolkata through propor ¢hennel
wWwith the request to accord permiission to retain tho quarter till my posting In
N.E.Region for purposa of cducotion of rmy doughters be woll o trantment of
my aling wifs. My application has also bean forwarded to the higher ups by
your GC vide: letter No. R-111-2/07-08-GCB-Bidg dotod 30/6/07 and decision
on sama i favorably awaited, ‘

4, Now on 25/7/07, 1, received & vacation notice through
Commandant 170 Bn, CRPF Issued vida your offica ietter undor roference. In
this connection I Is submitted thot 1 have threo doughtors ond 1ty Ohly son
expired ot tho age of 8 years. Ono of my daughter ts studying In K.V In GC,
CRFF cornpus, Bhubaneswar and other is studying la R.D. Woman’s cofiage st
ghubaneswor, As both of my daughters are at cructal stage of their studles,
shitlnyg o ety to ancthar placs witl ogverscly pffect thalr coroer. My older
doughtor got maried during the year 2006 and t =m also munning with

_ cwalrs . rioEv hoceewsr with due consultancy of
specialist. Thus ¥ am not (n 2 position to sccommodoted my famity outside
the campus in rented house at prosant. ’

.
T TG WIS

-
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. As per instructions containgd In MHA OM No. F-23018/34/ S0
Adm-1II-BSF/PF-1 dated 18/2/02 ,,-D; P.{ADHM), b8 Sen: e i A3
2/2003-Adoel, (VOI-8) -dated T/G103. passeings

entitied to-keep thelr Tamily {4 gration With permission of the concerned
Adm 1GP,: .Mareover, 170 Bn is aﬂ'mltad to GC, Siliguri whera no family
quarter ls avallable. ' v

6. In view of mew facts, I garnestly request youonour to Kindly

considar my case and permit me to ratain above " accommedation in your GC
campus il racelpt of ordars from 1GP, ES, CRPF, Kolkata,

7. 1 shall mmin grawa m you fog.mts as:t of Hp;mes

. Yours wmw,

Big et

1 . = ’ L. e

T v
.

gted: st Ragion sre-
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ARNEXURE A6
OFFICE OF THE ADDL. DIGP, GROUP CENTRE, CRPF, BHUBANESWAR, ORISSA.
NO. A Il 4/07-08-GCB-Bldg Daledthe August 2007

Notice under section (1) and Clause (b) (ii) of Sub-Section (2) of Section 4 of the Public
Premises (Evictiuh of unauthorized Occupanis) Act, 1971,

To
N0 841650015 Phar. B. D. Panda of 170 Bn.
(Through the Commandant, 178 Bn, CRPF)

Whereas |, the undersigned am of the opinion on the ground specified below
that you are in unauthorized occupation of the Public Premises mentioned in the
Scheduie below and that you should be evicled from the said premises:-

GROUND
You were aliolied guarier No. 21/ill on 1.3085. You were pemitied to retain
—_—
guarter for a period of one year vide IGP ES CRPF Kolkata letter no A 11.3/06-07-E5-
Works dated 6/7/06 but till dale you have not vacaled the quarter. Therefore
IR

occupation of family quarter is unauthorised and illegai.

Now, thezéfore, in pursuance of sub-section (1). of section 4 of the Act, | hereby
call upon you to show cause on or before 05/9/07 why such an order eviction should
not be matde.

And in pursuance of clause (b)(i)) of sub-section 4, | aiso call upon you to
appear before me in person or through a duly authorized representative capable to
answer all material questions connected with the matter alongwith the evidence which
you intend o produce in suppoit of the cause shown on or befurei 05/9/06 at 1000 hrs
for personal hearing. In case, if you fail lo appear on the said date and time, tk}e case
will be decided ex-parie.

SCHEDULE

QIR. No. 21/ll

Sd/- Wegible 21/8/7
- (B.5.Gil)
Addl. DIGP cum Estale Officer

R o frus eofyf (b sApst

e
nfwjo?
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NO. A1l 4/07-08-GCB-Bldg Datedthe August 2007

Copy forwarded to the Commandant- 170 Bn, CRPF in duplicate with the
request to hand over original copy to the above individua! and oblain his signature on
second copy as token of receipt and the signed copy may be retumed to this office at

the eariiest for our record please.

Sd/- lllegible

211817

(B.S Gill)

Addl. DIGP cum Estate Officer

Internal
R. p. Havildar with the direction that one copy of this notice should be pasted on the
Main Door of the said Gowvt. Qir.

U U U Uy
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The Addi, Dis?
Group Lantre, CHPF
Bhubangswar.
{ Thraugh proper channal }
Saqb: -
R/SIT,
. Kingly r@rer to your office latiey NG, A-11-4:07-0b-L>LEB-Bidg dated
21/8/2007 —
& With profound respact it is numbly SuDMmettad that at presant | am

8 postecin 170 Bn CRPF in N.E. Ragicn at Gamagar (ACP}. My Wmilly 15
residing in quarter No. 21711 in your GL camous wet March/ 2005, winch was
aflotted to me on etrems compassionate ground for & period of S years vide
your office oroer Na. A-fl-3/04-GCB-Biag aued 2%/2/05 wren [ was posted
In this Unit ot Bhubaneswei. Earller quring the year 200%, 1. was alse issuad
a VACAUON NOLICE bY Youl QITICE. SINCe | &M hot i & pasibion to vatate above
accommodation and prasently posted In #.L Ragion, ] raquasted to your good
offica’ as wwil as the 1G¥, ES, CRPr. Kuikata tor rel@ntion of S0 QUATLET.
Acgordingly, 1 WaSTpermitisd 2 rataly the quanar for & gericd of ons yoar or
Hit my posting in N.E.ReQion WHICHEVEr /5 eoslier Viae [GP.ES, CHPF, Kolkata
office fettar Mo, A-II+3/96-07-BE Wonks dated 677,/08. - -

3 Sinow mir dommstic proiama nlvi not vat m and 1 am st
continuing Seplovad o N.E. Ragisn 1, hava alteady submiited an.apptication

¥ on 4/6/07 acdressa to the IGP, ES, CRPF, oIkt through propar channe
§: woth the requast to sccord parmnission to retain the. quarter til. my posting 1
£ © N E.Ragion for purpsse of education of my daughtars as:wéil as trestmwi of
3 .y dilthg wite. My application has also basn forwardad t¢ the higher ups by
EE youp GG vice lettar No. R-111-2/07-08-GUb-Biog dated; $0/6/07 and aaciEign
%, on'sama ts favorably awaitad, : '

% ' it tﬁrr.tmr sUbITHNGd that on 23/ 212007, | had receved Yacaugh

potice vide your. latter No. A.L-4/2007.03-GCB-Bidg, dated 03,7/2007.
Accondingly, 1 hac SEDMItIRG &1 APOHCATON 18 YoUT GoodQfice on 23/7/2007

. requusting for ratenbion of sama Quarter, Row on 12/972007, 1, racatved »
vication notice through Commanaat 170 By, CRPF 16used Vias your offics
. takber: AXI-4/2007-08-GCB-BldG daltad L2007, In this connectlon it 5
SHOMUITEA that | Mave thres dBUGHTErS anc M ohly 500 EXpined &K the age of
B yaars. One of my deughter i3 studying in K.V m GC, CRPF ampus,
Bhubspnsswar ang othar 13 studying in K.U. Woman's coliade At BIUDANMSWEL.
As both of my daughters are 3t oudal stags of shadrsstudias, shifting of

iy 80 another bilkice will soversely aftect’ thew cerear, My siper Jaughter
got muTiag during tha year 2006 and 1 am also running with finsnctal crives.

A

o J gy f g o
@M Lty .
1oz
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. Itonagar(ACP)
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Sir, my wite 15 2 Case of lochbemic neaft dispEse. HYDEHRRSIOn With PIVO
and - undargeing mmam st O, Bhubsneswar with due consuitancy of

' specatist. Thus 1 am not n 8 posion 1o sccomrnocsten my family outsioe
- tho campus tn rgmd ﬁﬂuaﬁ at present.

- As pef“ mstruwom's mnwnag I MHA OM 8O, f»aimxmim o

" driv BL-BSFPT -1 datad 18/2/02 and DIGFH (ADN;, Dta. Gont, wester Ma. A-I1-
2/2003-Adm-§ {Um-rﬂ} doted 148/03 persenid posted m N.ERE

- ar|

artitiod S koep thelr family at old slation with pasmizsken of tha COnRCErmad
Aﬂm JGP.  Moreover, 1/U gh s amivateg 10 OO, ::mglm whahe $10 tarmily

guarnar s avaitable.

8. In view of above facis | eamﬁmw reguest your honour 10 WOy

| consitar my CASA 3 ParTit Ma 1o FeRdin abeve aceommcdation In ,,mu cu_

CAINPUS UL receipt ﬁt oroers rom Har. €8, vah Kmm

7. ©  1snad remain gratgtul to vou for tms Bee of KpANeSss.,
Yours raihneity,
potod ma &ep PN
Q’ s %
bya_ﬁ\
Nu. wmswm
¥nartn B, U. Paros
12y B0, CRPY, Ratagar (ALY

B el
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Annexure A8

OFFICE OF THE INSPECTOR GENERAL, ES.CRPF, KOLKATA.
No. A.11.3/2007-08-ES-Works _ dated, the  October '2007

To
The DIGP,
- CRPF, Bhubaneswar.

Subject:- RETENTION OF GOVT. QUARTERS.
Please refer to your letter NO. A.Il-1/2007-08-Prov. dated 17/9/2007.

2. Cases for retention of Goct. Quarters at GC-Bhubaheswar forwarded vide
your letter under reference have been examined and | am directed to convey the
permission of the IGP to No. 871011111 HC/GD S.K.Bhagat of 52 BN. No. 761260177
SI/MT Narayan Choudhury of 149 BN and, No. 880688566 SI/RO Sibendra Nayak of 52
BN, No. 710605759 CH/GD J.C.Nayak of 149 BN. And No. 810650889 HC/GD D.C.
Sahoo of 149 Bn CRPF for retention of their quarters at GC- Bhubaneswar for one year or
till posting in their concerned units in NE/ J&K regions whichever is earlier.

3. Cases in r/o No. 841650015 Pharm. B. D.Panda of 170 BN, | No.
771560057 Pharm. P.B.Sharma of 170 BN: No. 850826533 HC/GD M.B.Rao of 170 BN.,
No. 800644157 HC/GD P.K.Swain of 178 BN., No. 991650026 AS! (M) K.K.Nayak of 177

_BN.No. 921260144 CT/GD P.K. Swain of 178 BN. No. 880961658 HC/GD R K Nath of

52 BN,, NO. 841270054 SI/GD K C Mahari of 170 BN (TRfd. To CTC-IIl) No. 841270125
HC/GD SS Ali of 170 BN. No. 880951403 HC/GD Balram SEthi of 170 BN., No.
891261109 HC/GD H.S.Patra of 170 BN. and No. 740260063 HC/ GD S.R. Paul of 170
BN., CRPF have been considered but rejected by the IGP.
(R N MISRA)
- Addl. DIG (Prov & Accts)
for IGP, ES, CRPF Kolkata -

No. A.I1.3/2007-08-ES-Works dated, the 05 October 2007
Copy jforwarded for information and necessary actionto :-
1. The Addi. DIGP, GC, CRPF, Bhubaneswar/Siliguri
2. The COmmandnat, 52 BN/149 BN/170 BN/177 BN/178 BN CRPF (at location)
. Sd/- (illegible)05/x
(R N MISRA)
Addl. DIG {(Prov & Accts)
for IGP, ES, CRPF, Kolkata |, ‘

jA‘A i a Mwﬁ%é& aw;fl'“a-j‘

Gojut PPt
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- = ~-ANNEXURE A%

~:Copyof GIMTOM Not 1/ -ETI(B) dated 2271998 =ATlowantes and aclifies~
for employees serving in N.E. Region and A&N, Lakshadweep Islands enlarged and
extended to Sikkim, from 1.8.1997— Quantum cdling on Special (Duty) Allowance

and agpregate of allowances removed — Emergency Passage Concession introduced

With a view to attracting and retaining competent officers for service in the North-
Eastem Region, comprising the temitories of Arunachal Pradesh, Assam, Manipur,
Meghataya, Mizoram, Nagaland and Tripura, orders were issued in this Ministry's OM
No.20014/3/83-EIV dated December 14, 1983 extending certain allowances and other
facilities to the Civilian Central Government employees serving in this region. In terms of
Paragraph 2 thereof, these orders other than'those contained in Paragraph 1 (iv) ibid
were also to apply mutatis mutandis to the Civilian Central Govemment employees posted
to the Andaman & Nicobar Islands. These were further extended to the Central
Government employees posted to the Lakshadweep Islands in this Ministry’s OM of even
nomber dated March 30, 1984. -The allowances and facilities were further {iberalized in
this Ministry’s OM No.20014/16/86/E.IV/E.II(B) dated December 1, 1988 and were also
extended to the Central Government employees posted to the North-Eastern Council when

. stationed in the North-Eastern Region. - '

2. The Fifth Central Pay Commission have made certain recommendations suggesting
further improvements in the allowances and facilities admissible to the.- Central

" Government employees, including Officers of the All India Services, posted in the North.
Eastern Region. They have further recommended that these may also be extended to the
Central Government employees, including Officers of the All India Services, posted in
Sikkim. The recommendations of the Commission have been considéred.Hy the
Government and the President is now pleased to decide as follows: &

() - Tenure of Posting/Deputation—The provisions in regard to tenure of
posting/deputation contained in this Ministry’s- OM No.20014/3/83-E1V -
dated December 14, 1983, read with OM No.20014/16/86-EIV/EII(B) -
dated December 1, 1988, shall continue to be applicable. *

(i)  Weightage for Central Deputations/Training Abroad"and Special Mention
in Confidential Records — The provisions contained in this Mimstry’s OM
No.20014/16/86-E IV/E.II(B) dated December 1, 1988, shall continue to.be
‘applicable. - -

(ii) - Special (Duty) Allowance ~ Central Government Civilian employees haviag
an “All India Transfer Liability” and posted to the specified Temifories in
the North-Eastern Region shall be granted the Special (Duty) Allowance at
the rate of 12.5 per cent of their basic pay as prescribed in this Ministry’s
OM No.20014/16/86-EIV/ENI(B) dated December 1, 1988, but withont
any ceiling on its quantum. In other words, the ceiling of Rs.1,000 per
month currently in force shall no longer be applicable and the condition that
the agpregate of the Special (Duty) Allowance plus Spectal Pay/Deputation
(Duty) Allowance, if any, will not exceed Rs.1,000 per month shall also be
dispensed with. Other terms and conditions govemning the grant of this
Allowance shall; however, continue to be applicgple. SR S

. In_terms of the orders contained-in this Migistry’s OM:MNo 30023/2/88-
EN(@®) dated May 24y 1982 Cen_h*akGovggﬂmeqt-;Ci‘\‘(gi%gmggplqyees
having ‘2 “All “Tndia Transfer Liability” and- posted .to-serve in the
Andamen Nicobar and Lakshadweep Groups of Islandsare ‘presently
entitled to an Island Special Allowance at varying rates in- lien of the

L e v oA
%ﬂaa A »f] ?/L .‘AD&’W?«Q«‘

Lad, .
11/r9/8 1
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(iv)

- Islands, depending on the area(s) of their posting dnd subject to the

W)

(v1) |

<

-3/

Special (Duty) Allowance admissible in the North-Eastern Region. This

Allowance shall continne to be admissible to the specified category of

Central Government employees at the same rates as prescribed for the
different specified areas m the OM dated May 24, 1989, but without any
ceiling on its guantum. This Allowance shall also henceforth be temed as
Island Special (duty) Allowance. Separate orders in regard to this
Allowance have been issned in this Ministry’s OM No.12(1)/98-EII(B)
dated July 17, 1998, -

Aftention is also iavited in this connection to the clarificatory orders
contained in this Ministry’s OM No.11(3)/95-EIi(B) dated lanvary 12,
1096 which shall continue to be applicable not only in respect of the
Central Government employees posted to serve in the North-Eastern
Region but also to those posted to serve in the Andaman & Nicobar and
Lakshadweep Groups of Islands.

Special Compensatory Allowances — Orders in regard to revision of the
rates of various Special Compensatory Allowances;~such as, Remote
Locality Allowance, Bad Climate Allowance, Tribal' Area. Allowance,
Composite Hill Compensatory Allowance, etc., which are location-specific,
have either been separately issued or are under - issue--based -on ~the
Government decisions on the recommendations of the Fifth Central. Pay
Commission relating to these allowances. These orders ‘shall -apply to the

eligible Central Government employees posted in the specified localities tn
the North-Eastern Region, Andaman & Nicobar Islands and Lakshadweep

observance of the terms and conditions specified therein: - Such of those
employees who are entitled to the Special (Duty) Allowance .ot the Island
(Special Duty) Allowance shall also be entitled, in addition, to the Special
Compensatory Allowance(s) as admissible to them. in terms-of -these
separate orders. Central Government employees -entitled Lo Special
Compensatory Allowances, separate orders in respect of which are yet to be
issued, will continue to draw such allowences at the-existing rates with

 reference to the ‘notional’ pay which they would ‘have. drawn in the

applicable pre-revised scales of pay but for the introduction of the
corresponding revised scales till the revised orders are issued-on the basis of
the recommendations of the Fifih Ceatral Pay Commission and the
Government decisions thereon. o

Traveiﬁ;z,‘g Allowance on First Appointment—The existing concessions as
provided in this Ministry’s OM No.20014/3/83-E.IV -dated December 14,

1983 and further liberalized in OM No.20014/16/36-EIV/EI(B) dated

December 1, 1988, shall continue to be applicable - -

‘Traveiling Allowance for Journeys on Transfer, Road Mileage for

Transportation of Personal Effects on T) vansfer; Joining Time with Leave—

" The existing provisions as contained in this Ministry’s OM No,20014/3/83-

(vii)

EIV dated December 14, 1083 shall continue to be applicable. 7~
eave Travel Concession—In terms of the existing provisions ag confained

AL

in this Ministry’s OM No.20014/3/83-EIV dated December-14, 1983, the
following options are available to a Government servant.who leaves his
family behind a the old headquarters or another selected place of residence,
and who has not availed of transfer travelling allowance for the family:



(viti)

(ix)

)
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(a)  the Government servant can avail of the leave travel concession for
journey to the home town once in a block penod of two years under
the normal Leave Travel Concession Rules;

OR

(b)  in lien thereof, the Government servant can avail of the facility for
himself/herself to travel once a year from the station of posting to
the Home Town or the place where the family is residing and for the
family (restricted only to the spouse and two dependent children of
age up to 18 years in respect of sons and upto.24 years in respect of

- daughters) also to travel once a year to visit the Govetnniént servant .
- at the station of posting.

These special provisions shall continue to be applicable. ;

In addition, Central Government employees and their families posted in
these tetritories shall be entitled to avail of the Leave Travel Concesswn m
emergencies, on two additional occasions during their entire service careet.
This shall be termed as “Emergency Passage Concession” and'is intended
to enable the Central Government employees and/or theirfamilies- (spouse -

and two dependent children) to travel either to the home town or the Station .

of posting in an emergency. This shall be over and above the'nomal
entitlements of the employees in terms of the OM dated December 14,

. 1083, and the two additional passages under the Emergency Passage

Concession shall be availed of by the entitled mode and class of travel'as
admissible under the normal Leave Travel Concession Rules. -

Further, in modification of the orders contained in this Ministry’s OM No. |

' 20014/16/86-EIV/EII(B) dated December 1, 1988, Officers-drawing pay ~

of Rs.13,500 and above and their families, i.e., spouse and £iwd dependent.
children (up to 18 years in respect of sons and up to 24 years in respect of
daughters) will be permitted to travel by air on Leave Travel Concession
between Agartaiaa’szaM/Imphthlabm'decha’ in the North"East. and :
Calcutta and vice versa, between Port Blair in the Andaman & Nicobar
Istands and Calcutta’Madras and vice versa; and between Kavarammm he -
Lakshadweep Islands and Cochin and vice versa. *

Children Education Allowance and Hostel Subsidy ~ The existing provision

as contained in this Ministry’s OM No.20014/3/83-EIV dated December
14,1983 shall continue to be applicable. The rates of Children Education
Altowance and Hostel Subsidy having been revised in the Depaitment of
Personnel & Training OM No.21017/1/97-Estt. (Allowances)-dated June-2,
1998 (vide 81 No.164 of Swamysnews, Augnst,-1998), the Allowance.and. -
subsidy shall be payable at the revised monthly rates of Rs'100-and"Rs:300
respectively per child.

Retention of Government Accommodation at the Last Station of Posting—

The facility of retention of Government accommodation a the last station
of posting by the Central Government employees posted to the specified
territories and whose families continue to stay t that station is available in
terms of the orders contained in the erstwhile Ministry of Works & Housing -

OM No.12035/24/77-Vol.VI dated Febirvary 12,1984, as amended ffom
time to time. This facility shall continue fo be available to the eligible
Centrai Government employees posted 1o the Norths Eastem Regton,~
Andaman & Nicobar Islands and Lakshadweep Islands.  'In partial
modification of these orders, Licence Fee for the accommodation so
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retained will be recoverable at the applicable normal rates in cases where
the accommodation is below the type to which the employee is entitled to
and at one and a half times the applicable normal rates in.casez where the
entitied type of accommodation has been retained. The facility of retention
of Government accommodation at the last station of posting will also be
admissible for a period of three years beyond the normal pemissible period
for retention of Government accommodation prescribed in the Rules. *

(x)  House Rent Allowance for Employees in Occupation of Hired- Private
Accommodation—The orders contained in -~this. Ministry's -OM
No.11016/1/EII(BY84 dated March 29, 1084, and extended. i this .
Ministry’s OM No.20014/16/86-EIV/EII(B) dated December 1, 1988 shall -

- continue to be applicable. :

(xi)  Retention of Telephone Facility af the Last Station of Posting—As provided |
- in this Ministry’s OM No.20014/16/86-EIV/EII(B) dated December 1,
1988, Central Government employees who are eligible for Yesidéntial
telephones may be permitted to refain their residential telephone at their last -
station of posting, provided the rental and all other charges are paid by the -

concemed employees themselves.

(xii)  Medical Facilities—Familiez and the eligible dependants of Central
. Govemment employees who stay behind a the previous stations of posting -

on the employees being posted to the specified territories shall continue to

be eligible to avail of CGHS facilities at gtationg where such facilities are
available. Detailed orders in this regard will be issued by the Ministry of

. Health & Family Welfare. ‘ B

3 The President is also pleased to decide that these orders, in so far as they relate to
the Central Government employees posted in the North-Eastem- Region, shall also be -
applicable mutatis mutandis to the Civilian Central Government employees, “including
Officers of the All India Services, posted to Sikkim. )

4. These orders will take effect from Augnst 1, 1997 -
3. In so far as persons serving in the Indian Audit and Accounts Department are

concerned, these orders issue after consultation with the Comptroller and Auditor General -
of India ' - o
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ARNEXURE &

G

No. F-23014/ 14/ 96-Adm . HI/BSF/PF 1

Government of Indiaf/ Bharat Sarkar .
Mmistry of Home Affanrs. / Grnh Mantralaya.

’

North Block, New Dalhi.
Dated the 18% Feb’ 2002.

QOffice Meﬁurmdm

I am directed to convey the sanction of the President for retention of CPMF
pool accommodation by officers and non-gazetted combatised CPMF<

| Sub: Retention of CPMF Pool Accommodation at the last place of posting by -
CPMF officer and men posted to J&K and NE Region.  ~ -

personmel at previous place of posting upon’ thexr postng to {‘J&' K and*--
North Eastern Region as in the case of general pool accommodation. Such
retention shall be subject to the followmg conditions:-

&

)

(7

o)

" Retention/ allotment of quarter shall be purely on mert and each

case should have specific recommendation “of DIG/I(;.% , of the
respective Sector/Frontier in which the personnel ﬁaé_;pjﬁstﬁ:gd,
where the quarters ic to be retained.

The total number of such cases of retention /allotment shall be

restricted to 25% of the available quarter in each categery only.
Retention of the same accommodation may be permitted only i Eixe

house is not a reserved house for specific use quiﬁ.st‘;po?t_of

- Comdt/DIsG/IsG, etc. In case of an earmarked 'house; the

concerned officer will Dot be allowed tp retam the ea:marked ?

accommodation simce it has to be made available to the person
actually appointed to that post. In such cases, 'jtlie outgomg oﬂi’cer
would be entitled for allbtment of a separate guarter, which wotild
be one type below his entitlement subject to avaﬂablhty;‘thhm the
gquota of 25%. |

All cases for retaming of the house will be sent well in advance and
no body shall he allowed to retain the house without getting
specific permission from the DG of the force. y

Only genume cases having problems, such as problems of -
education of their children, on medical grounds or any other °

specific problem hased on which it is necessary to retain the house

Hive by )Ryl 5
Rochr-
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by the DIG/IG will be sent for permission of DG by the respective
Ftr. HQrs.

The maximum period of retention of quarter will be 3 years as
specified in Dta. Of Estates OM no 12035/31/ 96-POL—H‘-dahed
7/9/98. Normal Lcense fee shall be payable by ofhcers for the
period of retention. Non-gazetted combatised persomnmel shall be
sllowed tn retam the quarter on rent free basis smnce they are
entitled to rent free accommodation as per rules.

Notwithstanding the conditions mentioned above; the DG of the
Force shall have full powers to cancel the aﬂnﬁngnt/rn?bp_nﬁon of
quarter at any tome thhtmtaﬂ-.w Teasons:

All the other texm‘:/}nd conditions governing the allotment.

occupation, retention and eviction of Government accommodation®

shall continue to be applicable.
These orders will be effective from the date of issue of these orders.

This issues with the approval of IFD vide their Dy. No. 471 {sic) -

dated 11.2.2002.

Sd/- (legible)
Rakesh Kumar Guptg!,_ .
Dierctor (PF}).

- . - - - - p - -
8- bl Pt P Ry

P
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ANNEXURE A% | |

DIRECTORATE GENERAL: CR.P.F
BLOCKNC.1 C.G.0O. COMPLEX, LODHI ROAD  NEW DELHI -110 003
No. A-H-2f2—3-Adm I {Vol 8) dated 127872003
To

The Addl DG NWZ, NWZ, CRPF, Chandigarh.

The IsGP, BS, CS, ES, NES, WS, N3, RAF, Spl. Sector, 88, (Ops) Jammu,
Tripura, M& N, SNR. Director/IGP, ISA, CRPF, Mount Abu (Ra)).

All DIsGP, CRPF, Principal/All Addl DIsGP, .

All BHs, all Units including Signsl /RAF/SDG.

Sub:- RETENTION OF CPMF POOL ACCOMMODATION AT THE LAST PLACE OF
POSTING BY CMPF OFFICERS AND MEN POSTED TO J&K AND NE-
REGION. .

MHA, vide their OM No. F-23014/ 14/96-Adm III/BSF/ PFI dated 18/2/02
forwarded to all CRPF formations vide this Dte letter of even mumbér dated
* 5/3/03, have conveyed the sanction of the President for retention of CPMF Pool -
‘accommodation by officers and non-gazetted combatised CPMF personnel at
previnus place of posting upon their posting to J&K and NE Region as m the case
of General Pool Accomodation. One of the conditions laid down for such -
retention in the said OM is that all cases for retaining of the house will be sent
well in advance and nobody shall be allowed to retam the house without getting

specific permission from the DG of the Force.
2. As there would be a large number of cases wherem the officers and other
ranks would seek such retention of CRPF Pool sccommodation on their postmg
to J&K and NE States, the process of gettng the recommendations of the GC
(Estate Officer}, DIG and IG would take a very long time. As per the
departmental mstructions, the personnel transferred out need to be relieved
within a period of 20 days. This process of obtammsg prior approval of the DG is
bkely tp affect the relief of personnel on transfer. To obwiate this delay, I am
directed tn convey the approval of the DG delegating his powers to ADG NWZ and
all Sector IsG for granting specific permission to retsin the house at the last
place of posting on transfer of the personnel to J&K and NE Region. All the
other conditions lsid down in the said OM of MHA will be apphcable. *

84/- (illegible)
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